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(b) Nece ary amendment to the 
. description of •He ian' exports for pl1r-
poses of Cash Compensatory SupperL has 
been made. T his i applicable to exports 
made on or after the 1st Octobei, 1982. 

Cumber e Procedures Of Exports 
Credit And Guarantee Corporl:ltion 

7469. SHRI N. E. HORO : Will 
the Min ister of COMMERCE be pleased 
to state : 

(a ) whether it is a fact that the 
cum bersome and time-consuming proced-
ure of Government of India's Export 
Credit aud Guarantee Corp ration and 
the unhelpful attit ude of both the 
bank a nd general ins urance companies 
have made it d ifficult for many export-
oriented un its of the Co untry to stay out 
in the trade; and 

(b) if so, the deta ils in this regard 
and the plea of the exporters to Govern-
ment in thL reg rd? 

THE M INTSTER OF STATE IN 
THE M JNTSTRY OF COMMERCE 
(SHRIMATI RAM DULARl SINHA): 
(a) and (b) N , Sir . However , specific 
suggestions a bo ut procedures relating to 
Export Credit and Guarantee Corporat-
ion Ltd., ban ks and in urance Comp-
anie , a re looked into by the Government 
and nece. ary action, as merited, is 
taken . 

Loan Sought By Public Undertakings 
From Foreign Banks 

7470. SHRI K. PRADHANI : Will 
the Minister of FINANCE be pleased to 
state : 

(a) what are the details regarding the 
names of the p ublic sector undertakings 
which have sought loans from foreign 
banks along with the terms and condi-
tions and the reasons therefor; and 

(b) the details regarding the amount 
of loans and the procedure generally 
adopted in such matters? 

'FHE MJ.NlSTER OF STATE ~N 

THE MINISTRY OF FINANCE (SHR.I 
PATTABHI RAMA RAO) :(a) and (b) 
The information is being collected and 
will be laid on the Table of the House 
as soon as possible, 

Addition In Fleet Of Vayudoot 
Service 

7471. SHRI NAVIN RAVANf: Will 
the Minister of TOURISM AND <:;IVIL 
A VJATION be pleased to state : 

(a) the details of the planes m the 
fleet of Vayudoot Service; and 

(b) what is the proposal for adding 
more planes in Yayu.doot Service during 
the year 1 9R3-84? 

THE MINISTER OF &TATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATfON (SHRI KHURSHEED 
ALAM KHAN) : (a) Va yudoot operates 
their services with two F-27 and two HS-
748 aircraft taken on lease from India n 
Airlines. 

(b) Proposals will be formulated after 
the recommendations of the Committee 
on Light Transport Aircraft appointed 
by the Government have been received 
and studied. 

Abolition Of Octroi Duty 

7472. SHRT NAVIN RAVANT: 
Will the Ministe r of FINANCE be pleased 
to state : 

(a) whether it is a fact that certain 
·States have not abolished the octroi 
duty; 

(b) if so, the names of such States and 
tho reasons thereof; and 

(c) what steps the Central Govern-
ment a:re taking to abolish the octroi 
duty throughout the country. 
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THE MINISTRY OF FINANCE 
(SHR I PRANAB M UKHERJEE) : (a) 
Yes, Sir 

(b) A statement is la id on the Table 
of the House. 

(C) The Government of lnd ;a favo urs 
adolition of octroi duty. In view of , its 
importance, the matt r wa discussed in 
the Ch ief M inisters' Co nf.~rence convened 
by the Union Finance M inister in Sep-
tember 1980. T he Union F inance M:ni-
ster stated in this meeting that aboli tion 
of octroi was in the in ter st o f States aud 
should be removed in p rogre s ive stages. 
He suggested that as a fir t step, octroi 
should be given up in respect of places 
having a population of les than two Jakh. 
He stated that l 1.)SS in revenue could be 
met in some way or the o ther. The 
Union Finance M ini tcr 's suggest ion was, 
by and large, favourably received by the 
Ch ief Min isters. State Government have 
also been addressed in the malter by the 
Ministry of Finance impressing upon 
them the need for phas d abolition of 
octroi 

Statement 

(i) The Government of Gujarat has 
accep ted in principle abolit ion of octroi 
and introduction of Entry Tax in its 
place. T hat Government has si nce 
int imated that the variou aspects of tho 
proposed Entry Tax legislat ion a re being 
con idered by tha State Government in 
the Jight f th experience gained from 
the implementation )f the Entry Tax Acts 
in Karnataka and Madhya Pradesh. The 
legislation is propo, ed to be fin al ised after 
discussions with the repre entatives of 
trade, commerce, indus try and local 
bodies. 

(i i) The Government of Haryana has 
constituted a sub-committee on Municipal 
resources. This Committee has gone into 
the matter and given its report to the 
State Government. The decision of the 
State Government is awaited. 

(iii) The Government of Jammu & 
Kashmir after holding consultations with 
its local bodies on the abolition of octroi 
has reported that aboJition of octroi 
will have for reaching< implications upon -

the State's financial position and that it is 
not p o ible for the State Government to 
compensate these bod ies for the loss in 
revenues, it is, therefore, not pos "ble 
to abol ish ocroi for th'! time being. 

(iv) Th Government of Maharashtra 
has decided to abol ish octroi but the 
deci ion has not been implemented owing 
to d ifficulty of rais ing alternative 
re ources . The State Government has 
con titutcd a committee of Experts to 
review the exi ting tax tion structure-b:lth 
Sta te and Local with a view to suggesting 
changes th ...rein for mobiliSing additional 
re ouree . The C mmittee is expected 
to make . pecific recommend1tions for 
ra i ing re-c; urces for rep lacement of octroi. 
The Committee's report is awaited by the 
State G v rnment. 

• 
( v) The Gove rnment of Manipur has 

stakd that, in view of the constraint of 
res urcc . it is not possible to abolish 
octroi unless the Cent ra l Government gives 
adequate compen ation. 

(vi) The G overnment of Orissa, 
Rajasthan are examin ing the matter regard~ 
ing abol iti n of oct roi . 

(vii) The Government of Punjab has 
cont inuted a H igh Power Committee to 
st udy the matter of ab lition of octroi in 
the State and to find out the ways and 
mean for its replacement. 

(viii) The Government of Uttar 
Pradesh has stated that octroi duty has 
been ab I i hed in all the town areas and 
the Notified Area Committe of the State 
since 1.5.1979. There are 8 Municipal 
Corporat ions and 184 Municipal Com-
mittees in which octroi is levied. About 
Rs. · 40 crores per annum accrues to the 
Local Bodies and 10,000 employees are 
engaged in this activity. The State 
Government feel that it will not be pro~ 
per from their point of view to agree to 
the proposal for abolition of octroi in the 
State until some alternative source of 
revenue to these local bodies is ensured. 

(ix) The Government of West Bengal 
has stated that octroi in the State is con-
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fined only to the Calcutta Metropolitan 
area, It has further stated that the State 
Government i~ unable to abolish octroi 
unless alternative source of intome, 
which wi ll fully compensate tho loss with 
assured bUoyancy, cad be suggested be-
cause the State Government's own re-
ISOures r aising-powers do not present any 
scope for such an alternative. Calcutta, 
however, does not fall in the first phase 
which envisaged abolition of octroi in 
re pect o f places hav ing a populat ion of 
less than two lakhs. 

Loan From U.S.A. 

7473. SHRI ARJUN SETHI 
SHRJ BABURAO PARANJPE: 

W ill the Minister of FINANCE be 
p leased to tate : 

• 

(a) the amount of loans so fa r our 
Government has taken from the united 
Sta tes of America during the last five 
Years ; 

(b) the amounts of loans so far paid 
back ; 

(C) whether the whole amounts of 

loans have b en u tilise d and if not, how 
much is yet to be utili. d ; an d 

(d) the terms and condiLion of the 
an and whet her the term of USA are 

easier than th se f the S viet Union and 
othe r foreign c untri s ? 

THE MINJSTER 0 FINANCE 
(SHRI PRANAB J\1UKHERJEE) : (a) 
Dur ing the Ia. five US Fis al Ye1r 1978 
to 1982 ( ct ber, 1977 to L ·ptcmbt;r, 
1982) , Governmen t have taken loans 
aggr gating to ~ W9.60 million from the 
Unit d States of Am riel. 

(b) N o rcp1 ·mcnL h 1vo ftl/cn due Jn 
respect of the ·Lbo c k an·. 

( C) As on 31.3.1983. Joan arnounting 
to 8 209.08 m i lion ha c been utiliSed ; 
the balan c oul. tanding ~ 190.52 
rn i Il ion . 

(d) The table b Jpw i• d "ntt·· !h..: terms 
and ond i tion of the lo:Ln fr m U.S.A. 
as al o fmm rhe Suv;ct Union and thcr 
foreign countri s ; 

Terms and Condit ions of Foreign Loan. Fxtemled to In /ia 

SJ. No. Country Rate of Grace periNJ Total repayment 
interest per=od including 

per annum gr~.ce pt:ri d 
----~---

1 , 3 4 5 ""' 

1. U.S.A. 2% for the first JO year 40 yeJ.rs 
10 years ; 
3~~ thereafter 

2. U .S.S.R. 2.5~-;; 3 yea rs 20 years 

3. Aust ria 2QI.:: 
'0 10 years 30 years 

4. Belgium Interest free ' 10 years 30 years 
S. Canada NIL 10 years 50 years 

6. Denma rk Jntercst free 10 years 35 y ars 

7. France I 
(i) Govt. to Govt. ~ 3% 10 year 28 year 
(ii) Non-Govt. J • N IL 10 year 




